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MR. SPEAKER: Now, Shri Yamuna
Prasad Mandal. The hon. Member is

absent. Then, Shri Ram Bhagat Paswan.
He is also absent. So, we pass on to the
next item.
1235 hrs.

RE. MOTIONS FOR ADJOURNMENT

SHRI S. M. BANERJEE (Kanpur): I
have tabled an adjournment motion about
the firing in Dhanbad in which five coal-
miners have been killed. I have given this
adjournment motion because there has
been firing by the Central Industrial Secu-
rity Force  which is under the Home
Ministry; five lives have been lost already
and three more are going to be lost be-
cause they have been seriously injured.
I would request you to admit the adjourn-
ment motion or at least allow a call-
attention on Monday.
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SHRI THA KIRUTTINAN (Siva-
ganja): What about the adjournment mo-

tion on the firing on coal miners near
Dhanbad?

SHRI K. S. CHAVDA (Patan): I had
given a notice under rule 377.
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SHRI S. M. BANERJEE: Then it is all
right. I do not press my adjournment
motion.

MR. SPEAKER: There is a call atten-
tion motion given notice of relating to
firing by Jawans of the Central Industrial
Security Force as a result of which five
workers have been killed. I have already
allowed it.
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MR. SPEAKER: I am told itis @

State matter and we cannot admit it. Bus
we do express our anxiety over it.
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MR. SPEAKER: I will send it to him.
But I do not think he will be able to do
anything; all that he can do is only to
get the information from the State Govern-
ment.

=t g@o gRo Fwt : g fafrex
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T N : ag { wgw & IF
LA Gl
As I saia, the call attention motion Will
come on Monday.

Papers to be laid on the Table.

12.42 hrs.
PAPERS LAID ON THE TABLE

REPORT ON PROGRESS OF WORK OF ACTION
COMMITTEE ON PUBLIC ENTERPRISES,
NOTIFICATIONS UNDER GOVERNMENT
SAVINGS CERTIFICATES ACT, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): I beg to lay on the Table—

(1) A cojy of the Summary of the Re-
port (Hindi and English versions) on
progress of work of the Action Com-
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mittee on Public Enterprises. [Placed in
Library. See No. LT-5714/73].

(2) A copy each of the following Noti-
fications (Hindi and English versions)
under sub-section (3) of section 12 of the
Government Savings Certificates  Act,
1959:—

(i) The National Savings Certificates
(Fifth Issue) Rules, 1973, pub-
lished in Notification No. G.S.R.
421(E), in Gazette of India
dated the 6th September, 1973.

(ii) The Post Office Savings Certifi-
cate (Second Amendment) Rules,
1973, published in Notification
No. GS.R. 422(E), in Gazette
of India dated the 6th Septem-
ber, 1973,

(iii) The National Savings Certificates
Fourth Issue (Second Amend-
ment) Rules, 1973, published in
Notification No. G.S.R. 423(E),
in Gazette of India dated the
6th September, 1973, [Placed in
Library. See No. LT-5715/73].

(3) A copy of the Emergency Risks
(Goods) Insurance (Third Amendment)
Scheme, 1973 (Hindi and English versions)
published in Notification No. S.0. 508(E),
in Gazette of India dated the 20th Sep-
tember, 1973, under sub-section (6) of
section 5 of the Emergency Risks (Goods)
Insurance Act, 1971. [Placed in Library.
See No. LT-5716/73].

(4) A copy of the Emergency Risks
(Undertakings) Insurance (Third Amsnd-
ment) Scheme, 1973 (Hindi and English
versions) published in Notification No.
S.0. 509(E), in Gazette of India dated the
20th September, 1973, under sub-section
(7) of section 3 of the Emergency Risks
(Undertakings) Insurance Act, 1971.
[Placed in Library. See No. LT-5717/73].

(5) A copy each of the following Noti-
fications (Hindi and English  versions)

under section 159 of the Customs Act,
1962:—

(i) GS.R. 399(E), published in
Gazette of India dated the 28th
August, 1973 together with an
explanatory memorandum.



